
At 

IA 

fJiGL3ci 

tE4 Q)' 

IN THE HIGH COURT OF JUD 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDEPAaAD IEENCH 
AT HYDERA13J 

a DAY TE€*W€4 idwW& DAY OF 
ONE THOUSAND NINE HWNDRED AND EIGHTY SEVEN 

PRESENT 

THE HON'BLE MR.E.N.JAYASIMHA VICE-CHAIRMAN 
AID 

THE HON'ELE MR.D.SURYA RAO F€M2ER, 
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O.A.NP.. 14? /1987. 

The applicant herein is working as Work-chergad 

Khalasi, in the ofPice of the Executive Engineer, Central 

Water Commission, Lower Godavari Division, Humayunnagar, 
on adhoc basis. 

Hyderabad-2V. He Piled this O.A. praying this Tribunal 

to issue an order or direction to the respondents to con-

tinue the applicant in service with all consequential bone-

fits and declare the impugned notice no.LGD/UC/E-6/86/ 

762 - 64 , 	dated 29-1-1987 under 5ubRule 1 of the 

Rule 5 of the Central Civil Services ( Temporary Service ) 

Rules, 1965 issued by the fifth respondent as illegal, 

arbitrary and unenforceable. 

Heard the Learned Counsel for the applicant and 

Learned Counsel for Central Government, Pir. R.Sreeramulu. 

Mr. Sreeramulu says that the Department vide Letter No. 

LCD/LJC/E-6/86/ 1642 - 45 9 	 dated 20-2-1987 

('3 	issued by the fifth respondent have withdrawn the notice 
I 

of termination and produced copy of the said letter. 

Since the applicant has received the relief prayed for, 

no further relief is necessary in this application. 

The application is accordingly disposed of. No order 

as to costs. 
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